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CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

q: N 

DATE OF DECISION 23.i2 .1 

Petitioner 

Advocate for the Petitioner (s) 

L Versus 

- 	Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr.  

The Hon'ble Mr. 

 Whether Reporters of Local papers may be allowed to see the Judgment ? 

 To be referred to the Reporter or not ? 

3.Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



2; 

EI -J C )_ •; Q 	J C , 
d 	rrn aailwaya  
Sabarrnati, Ahrnec3abad, 	 .... 	Applicant 

ALvocate ;r.G.A.pandit 

vrus 

1 • The Uni n of India, notice to be 
served through : The Manager, 
ostern Railway Churchgote, 

3OIiBAY 

2. Divisional Comr:ercial 3updt() 
3hrj R .3 .Chauciharr, 
Je stern Railway, I3havnagar Dn. 

3IIAVNAGAR PARA. 

3 • Divisional Railway 1,:ana3er, 
Jesteran Railway ,Dhavnagar En, 
BHAVAGAR PARA. 

4, Station Superintenoant 
Jestern Railway, Jabarmati, 

Resoofloents. 

(Advocate ; Ir.R.h.Vin 

ORAL ORER 

In 	 Date : 26.02 .19 

Per ; Hon'ble 3hri •Ramamoorthv : 	Meiaber() 

Ilr.G.A,Pandjt has f7iLo%-7 sick note. 

In the written statenwnt in Para;5, she respondents have 

clear lv stated that the cheque 'hicIi was rEfused. earlier has 

now been paid uon th April,1i)94. They have further stated that 

in Para4 that no other a'vent is due to him. In view f this 

statement mace by the responcents there is no grounc i to sup2ort 

the contention f flv wilful disobedience, If the aplicorit has 

any grievance about nen-oayrient of any other dues, the solution 

lies in separate application for the purpose as aireacT p 

rEerittaiCd. 	in the original order ise1f, 
11I.A.,/353/ 94 does 	not survive. C.A./16/'O stands disposed of. 

Notice discharged. do order as to costs. 

1.aarciaI000rLhy 

nom Fiernber(A) 


